TG {6 ARBR I ST TN DI FAT AT < &1 8 MR I TSI Pl b b1 A8l 87 I8
FIATS ST & 3R U7 ST 1 faemerar | oY &iR Iy & fawafaenert # +ff g seft faer wewr
ol SHY P TE T3 31X T8 TP TR 1Y TR IR Fabell 5 SAAY 3T R 8111 S 39 IR
H qeprer ol foram ST qe 391 gSdTel Bl AT WY, BT BT WAST AHTAT ST 3R <2 B 8F
el 1 4 <% Bl g9rn S H G b W3 Aeiey gui SufRrd €, $uar g9 W) e sue
yffsrar <1

it dfera fFeiR agaat (IoRATM): HeleaT, § 1. JRell #91ex SRl gR1 Io1Y Y 39 vy 4
W Pl GG HRA G

St e Rig (Aeg g<en): A1, H 1. JRell J91ex SRl §R1 Io1 Y 59 99y & W@ &l
g Bl Gl

SHRIMATI JAYA BACHCHAN: Madam, | associate myself with the matter raised by Dr. Murli

Manohar Joshi.
Demand to clear pending cases of pension to freedom fighters of Goa

SHRI SHANTARAM LAXMAN NAIK (Goa): Madam, Goa is celebrating its 47th year of
independence on 19th December 2008. We became liberated after 450 years of Portuguese rule. But,
Madam, unfortunately, hundreds of cases of freedom fighters from Goa are pending in the Home
Ministry and they are being scrutinised at very slow pace. It is possible that scrutiny of documents
can take time. But, Madam, it is seen that after an application is made, some officers will apply their
mind, after about a year or so, to the application. Thereafter, in writing to the freedom fighter, they
will take another one year. If a clarification is issued, to examine that clarification or requiring
additional documents, they take another few months. In such a manner, Madam, it takes years

together to scrutinise a simple application regarding freedom fighters.

Now, Madam, in the present circumstances, when we have got the electronic medium, there is a
way out that if any document is not missing, the State Government can be contacted and the State
Government can, in turn, contact the concerned freedom fighter and obtain the necessary
information and thereafter, the documents can be examined and the information can be scrutinised
and speedy justice can be given to the freedom fighters. Second option, Madam, is this that Lok
Adalats can be held in all the States wherever applications of freedom fighters are pending and the
officer concerned can come for 2-3 days in the State Capitals or if there are many applications, in
some districts and can call the freedom fighters, have interaction with them, find out the documents
which are lacking, take information from them and dispose of the matter. In case some applications
are remaining where documents required need time, then, they can be given further time and they
can go to the State Capitals and the documents can be sent. In this manner, disposal of freedom

fighters' applications can be done speedily.

Therefore, Madam, | request the Home Ministry to establish Lok Adalats for the disposal of

freedom fighters cases from Goa.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Shrimati Jaya Bachchan will

associate. We don't normally speak on them.
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SHRI PRAKASH JAVADEKAR (Maharashtra): Madam, we have also been following up these
cases. Even after six months have elapsed in the Home Ministry, nothing is coming out.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): | am sorry | am going a little away from the topic.

| was watching it on television the other day because | was not well and | wanted to hear the debate.
THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): Jayaiji, is it on the same subject?
SHRIMATI JAYA BACHCHAN: No, Madam.

THE VICE-CHAIRMAN (SHRIMATI JAYANTHI NATARAJAN): | allow the Minister to introduce
the BIill?

SHRIMATI JAYA BACHCHAN: One second, Madam. | could not hear anything properly because
there were so many other people speaking in the House while the speech was going on, and you
know, this has terrible effect because it is being telecast all over the country and people are watching
us and it has a terrible image. At the moment, | think our image is at stake. All politicians need to be
very careful. Therefore, | feel that when someone is speaking in the House, if the other Members
want to speak, they should, at least, speak in a lower tone because they are heard louder than the

actual speaker. | am sorry for saying this. But it is becoming a little embarrassing now.

GOVERNMENT BILLS-Contd.
The Protection and Utilization of Public Funded Intellectual Property Bill, 2008

THE MINISTER OF SCIENCE AND TECHNOLOGY AND THE MINISTER OF EARTH SCIENCES
(SHRI KAPIL SIBAL): Madam, | beg to move for leave to introduce a Bill to provide for the protection
and utilization of intellectual property originating from public funded research and for matters

connected therewith or incidental thereto.
The question was put and the motion was adopted.

SHRI KAPIL SIBAL: Madam, | also introduce the Bill.

SPECIAL MENTIONS

Concern over lack of pure drinking water
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